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U faere qrvenfud fobar o fobeg u fadges srfefafed <
& T o |

dREdl faeT |9 BT UM W 1 e, 2009 BT 3MMEd
fhar T o SR WRd & WY & orgedE 213 @ IATAR
ST AT 11 HRAWI, 2009 | Fadd # & &l IR IqS
gerq faferes sadar @ Reffd o dwregdr off | 59 = Al
YIAT DI GR BRA b (oY IR ARUTTDBT ARIH, 1959 Pl
gyafdd fobar ST e wHe T |

gfh IongE fum @ w3 # T8 o 3R UM
gRRefaal faemmE off S9a R IoRIE & IS9uTd & oy
R BRATg BRAT ATAID B AT AT, SAMIY I8+ 10 HRaN],
2009 P ORI TRUIfIET fafti  (FREw &k geyade)
AT, 2009 (2009 T LR . 1) T fhaT ST oI
RIS, STATERYT, 9RT 4(F) H 10 HRAR), 2009 BT THIRIT T |

Jg fdege Ydiad SedQy &l ulaRenfud #’d & foy

sfoaa 2|
3rd: foeras uvgd 7 |

JTeN® TEA,
TIRT HAT |



oI e |1

ISR o H TRAfTdhel & Haferg faferat &1 wafdha
PR SR G B IR ST FHa AR ANAE Al &
fore Sudy ava ® forv fag® |

(SrTfes TSTRer faem |41 | gR: 1fud fhar Sirim)

ol

e |

(@reTd TRAd, UHRT HAN)
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(Authorised English Translation)

Bill No. 13 of 2009

THE RAJASTHAN MUNICIPALITIES LAWS (REPEAL AND
REVIVAL) BILL, 2009
(To be introduced in the Rajasthan Legislative Assembly)

A
Bill
to repeal the Rajasthan Municipalities Ordinance, 2008 and to

revive the Rajasthan Municipalities Act, 1959 and to provide for
the matters connected therewith and incidental thereto.

Be it enacted by the Rajasthan State Legislature in the
Sixtieth Year of the Republic of India, as follows:-
1. Short title, extent and commencement.- (1) This Act

may be called the Rajasthan Municipalities Laws (Repeal and
Revival) Act, 20009.

(2) It shall extend to the whole of the State of Rajasthan.
(3) It shall be deemed to have come into force on and from
10" February, 2009.

2. Repeal of the Rajasthan Ordinance No. 10 of 2008.-
(1) The Rajasthan Municipalities Ordinance, 2008 (Ordinance No.
10 of 2008) is hereby repealed.

(2) The repeal of the aforesaid Ordinance shall not-

(a) affect the previous operation of the provisions of the
said Ordinance or anything duly done or suffered
thereunder; or

(b) affect any right, privilege, obligation or liability
acquired, accrued or incurred under the said
Ordinance; or
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(c) affect any fine, penalty, forfeiture or punishment
incurred in respect of any offence committed against
the provisions of the said Ordinance; or

(d) affect any investigation, legal proceedings or remedy in
respect of any such right, privilege, obligation,
liability, fine, penalty, forfeiture or punishment as
aforesaid,

and any such investigation, legal proceedings or remedy may be
instituted, continued or enforced and any such fine, penalty,
forfeiture or punishment may be imposed, as if the said Ordinance
had been in force.

3. Revival of the Rajasthan Act No. 38 of 1959.-
Notwithstanding anything contained in the Rajasthan General Clauses
Act, 1955 (Act No. 8 of 1955) but subject to the provisions of sub-
section (2) of section 2, as from the commencement of this Act-

(i) the Rajasthan Municipalities Act, 1959 (Act
No. 38 of 1959) shall stand revived; and

(it) all the Municipal Corporations, Councils, Boards
or other Municipal Authorities established or
deemed to have been established or all
municipalities constituted or deemed to have been
constituted or any appointment or nomination
made or deemed to have been made or any
election held or deemed to have been held or any
committee formed or deemed to have been formed
or limits defined or deemed to have been defined
or any notification, notice, order, scheme, rules,
regulations, form or bye-laws made or issued or
deemed to have been made or issued or taxes
imposed or deemed to have been imposed or
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contracts entered into or deemed to have been
entered into under the Rajasthan Municipalities
Ordinance, 2008 (Ordinance No. 10 of 2008) shall
so far as they are not inconsistent with the
provisions of the Rajasthan Municipalities Act,
1959 (Act No. 38 of 1959) shall be deemed to
have been established, constituted, made, held,
formed, defined, made or issued, imposed or
entered into under the Rajasthan Municipalities
Act, 1959  ( Act No. 38 of 1959) as revived by
this Act.

4. Repeal and savings.- (1) The Rajasthan Municipalities
Laws (Repeal and Revival) Ordinance, 2009 (Ordinance No. 1
of 2009) is hereby repealed.

(2) Notwithstanding such repeal, all things done, actions
taken or orders made under the said Ordinance shall be deemed to
have been done, taken or made under this Act.
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STATEMENT OF OBJECTS AND REASONS

The Rajasthan Municipalities Act, 1959 had been repealed
and replaced by the Rajasthan Municipalities Ordinances, 2008. To
replace the aforesaid Ordinance a Bill was introduced in the 1%
session of the 13" Legislative Assembly but the Bill could not be
enacted.

The first session of the 13™ Legislative Assembly was
summoned on dated 1% January, 2009 and as per Article 213 of the
Constitution of India the aforesaid Ordinance was to cease to
operate on 11" February, 2009 and there was likeihood of legal
void thereafter. To obviate the impending legal void, it was
considered appropriate to revive the Rajasthan Municipalities Act,
1959.

Since the Rajasthan Legislative Assembly was not in
session and circumstances existed which rendered it necessary for
the Governor of Rajasthan to take immediate action, he, therefore,
promulgated the Rajasthan Municipalities Laws (Repeal and
Revival) Ordinance,2009 (Ordinance No. 1 of 2009) on 10"
February,2009,which was published in the Rajasthan Gazette,
Extra-ordinary , Part 1V/(B), dated 10" February, 2009.

This Bill seeks to replace the aforesaid Ordinance.

Hence the Bill.

9D TEAT,

Minister Incharge.



RAJASTHAN LEGISLATIVE ASSEMBLY

A
Bill
to consolidate and amend the laws relating to the Municipalities in

the State of Rajasthan and to provide for matters connected
therewith and incidental thereto.

(To be introduced in the Rajasthan Legislative Assembly)

H.R. KURI,
Secretary.

(ASHOK GEHLOT, Minister - Incharge)



